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Naxallte A tivlties in Srinagar Vallley

*64. SHRI P. K. D E O : WiJI the
Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether the Naxalite activtties have 
been recently on the increase tn the Srinagar 
valley ;

(b) whether they have in the recent past 
initiated numerous sabotage activtties ; and

(c) if so, the action, if any, taken in 
this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFSAIRS (GRIH 
MANTRAEAYA MSNHA&YA MANTRI) 
(SHRI K. C. PANT) : (a) and (b). No,
Sir.

(c) does not arise, 

Reeigjistk* far M**ber» of Vojaaa Ayog 

*67. SHRI R. R, SINGH DEO: 
wiii m  m m m o tn j& m m  cy o jn a  
MAN$R1) b« ptawied to f tr tc :

0 ) whether all (he Members of the 
Yojana Ayog including its former Deputy 
Q i a b M i w e ^ n i M  & »* *****
pcctive officesi

0n) if so, the jreasonstherefor; and
(c) the reaction of Government in thii

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI MOHAN DH ARIA): (a) to (c). 
With the formation of a new Government 
after the General Elections, the former, 
Deputy Chairman and Members of fhe 
Planning Commission submitted their resig
nations, so that the Government wctald be 
free to reconstitute the Commission.

Grant of Pension to Freedom fighters 
in Kerala

*70. SHRI R. KANDANPALL1 : 
Will the Minister of HOME AFFAtRS 
(GRIH MANTRI) be pleased to state :

(a) whether the Kerala Government 
have taken any decision for granting pen
sion to freedom fighters in the State ; and

(b) if  so, the details thereof ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) and (b). The 
Government of Kerala have informed us 
that they have sanctioned a scheme for the 
grant of pension to freedom fighters. State
ment containing a note giving the salient 
features of the scheme is laid on the Table 
of the House.

Statement

The Government of Kerala have sanc
tioned a scheme for the grant of pension to 
freedom fighters who had participated in the 
National Movement for the emancipation of 
the country till 15th August 1947. The 
scheme is also applicable to ex -I.N ^ . per
sonnel and to those who had participated 
in the Goa liberation Movement? and the 
liberation of Mahe from French Rule.

X  '  "Freedom Fighter”  for fee purpose 
has been defined as a person who (a) had 
been sentenced to imprisonment tor riot less 
than 6 months, or <b) had been kept under 
detention (including detendon as under-trta! 
prfaofter) for not less than 6 month*; « r
(c) was killed in action, or (d) was sen
tenced to death, or (e) died tftie to  the 
Police or Military filing or lathicharge, or 
(0  lost his/her job o r  means of livelihood 
or the whole or a  substantial part o f his/her 
m v m *  m  Gti feecaq* permanently in
capacitated due to such participation or 
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